
THEINDIAN LECAL SERViCE RULES,1957
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'Commission, means the Union public Service Commission;Department, means the Department oi'iJgli'Affr,r, or. tn"Legislative Departrnent in tna lvrintsif)'1f1",i,'r'' ^"

^.^1tl^!::i 
means any post in th; r,,ti"at.V of Law wherherpermanent or temoorarv

bcfreOufe;.. 
". ._,,,l,v, a, y' or a category specified in the First

,9ra9.g' 
mgans a grade of the Service;'qrJalllted legal pi.actjiionei-, rneans

,--',l ,: relation to appointment to a duty post in G...r. ll h.,
direct recruitment, an Advocat" 

"; ;|t;;;u;';;il{practiced as suct.] for at least tfrirte6rill'ars, or anattorney of the High Court of eomOry-or 
,Cl]cutta 

whohas practiced as iuch attorney ,noln-rjul"rte for a. total period ofat least eleven y"rrr; -li) in retation to ap6-,ointment t";;;i post in Grade flt bydirect recruitment, an advocat" ,; ;-;L;l;; who haspracticed as such for at least t"n y"ri.,'or ,il- attorney ofthe High Court cf Bomlay or" crrJutt"-*ioialpracticeo
as such for at least eight years o, n". prr"iiJJo as suchattorney and an advoiate for a t"t;i;;;;J;f at teasteight years:

iir) in relation to appointment to a duty post in GrarJe.lV bydirect recruitrnent, an advocat" 
"i ! 

- 
pi.roJ, ,,vho haspracticed as such for at ieast 

.seven vea?i oiln attorneyof the High Court of eomnuy-or'Cai.rji""'*no nr.practiced as such for at least five years-oina"s practicedas such attornev anc, an advocatu ror. , totri plltod of atleas r iive years.

'Schedule nteans, a Sched.rle to these ruies; and'Service' r:re;ins the lndian Legal Servlce conit,tul-.d under rule
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3.

I here shall be constituted a Service to be known as the lndian
Legal Service.
Therg.sh-a]] be four g!.ades in the service and each qrade shallconsist of the duty posts specified in the First Scnearf"u 

--

4 MEMBERS OF THE SERVICE:

１

　

２

1) The folrowing persons shafl be members of the service witheffect from the date indicated against them:_

a) persons appointed to the Service at the commencementof these rules under rule 5, from the date of such
commencement;

b) persons appointed to the Service after suchcommencement but before the commencement of theCentral Legal Service (Second Amendment) Rules, 1963,from the date they were so appointed;c) pe!.sons other than tirose refered-ti in clauses (a; and(b) holding duty. posts t the commencement of the CentralLegal Service.(Second Amendment) nutes, lgeS, lromthe date of such commencement; andd) persons appointed to Ariy-"-post, after thecommencement of the Central Legal Service (SeconO
Amendment) Rules, 1963 from th"e dale they are soappointed.

2) A Member of the Service holding any duty post in any gradeimmediatety before the 
"orr"ni"r6ni; ih; central LegatService (Second Amendmentl nufes, 

- 

f gOJ 
'inall, 

on suchcommencement be deemed to be a membe, oi th" Service inthat grade.
3) A person appointed to any duty post in any grade after thecommencement of 

^tl: .Ce-ntrat Legal Su"rri"" lSeconJamendment) Rules, 1963 shall be , ,""rOul. J the Service inthat grade.
4) Any person who, before the commencement of the CentralLegat Service (Second nr"namentl 

-nril., j SOe, *"" 
"member of the Service in any. grade and was-appointed to anyduty post in a higher grrdJ ioi ,"V'p"ri"it before suchcommencement shall be deemed to have been appointed to thathigher grade for such perrod.

つ
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The Central Government m
rures appoint ar;;'#il"':?y i'"ll;-""rr"rcement or these

a)

b)

v/ho at the cornmencement^of these. rules is holding anypost_specified in part A of the Second s"nlarfulol,', 
.

any person who, while hold
specirred in pj.t"ri" #'i',i"n TJ.H:I r.:I""J,il, 

[:.Jtemporary appointed to any other 
"rir p".i r"i"r,ln"L;entral Government and h;

that-or any 
"tn", 

p"tt rl'a";t"tBff:i&#;gJ?:ffi
tne commencement of these rules.

2) Every person appointed to the service under Sub_ruie (1) shalloe appointed to one of the grades. --

6.

oF耐夢凛比さ鑑ξ掃:

:『習蝋をriI縄出:tt
pcrsons hOlding the pOst spl

FIIling up duty posts._

INIT:AL APPolNTMENT To THE SERVicE:



6-A.

The held
grades shall be

4

under the ILS cadre of Government Advocates arrd by
direct recruitment in the ratio of l: 1 (namely 50% by
promotion and 50% by direct recruitment). The offrcers
holding the post in the Third Schedule under the Service
cadre of Gove::nment Advocates will be eligible for
promotion if they are eligible for enrollment as an
advocate in the Supreme Court under the Supreme Court
Rules, 195O as amended from time to time and for
registration as an Advocate-on-Record of that court under
the said rules. A duty post in Grade IV of the Service
cadre of [,aw Officers in the Larv Commission of India
shall be ftlled, 2O%o by promotion of persons holding post
specified in the Third Schedule under the Service cadre of
Law Officers, 4Oo/o by depu taiion /abscrption; and 4Oo/o by
direct recruitment-

of selection for deputation/absorption to the various
as under:

ta)

(b)

Additional leeal Adviser (Level 13 in the pay matrix Rs. l lgSOO_
2141OO)

Deputation

Officers of the Central Government :

(i) _holding analogous post on regular basis in the parent
cadre/department; or

possessing the educational qualifications and experience
prescribed for direct recruitment unCer rule 7.

Addltiqnal Government Advocate {kvel 13 in the pay matrix Rs.
118sO0-21410O)

Deputation

Ofhcers of tlie Central Government;
(a) (i) holding analogous post on regular basis

cadre/ department; or
(ii) u.ith five years, service in the grade
appointment thereto on regular basis it-r posts in
pay matrix Rs. 7a8OO-2O92OO or equivalent
cacire/department; and

(ii) with five years' service in
appointment on regular basis in
matrix Rs. TaaOO-2O92OO or
cadre/ department; and

the grade rendered after
posts in Level L2 in the pay
equivalent in the parent

in the parent

rendered after
Level 12 in the
in the parent



-5

possessing the educational qualilications and e-xperience fordirect recruitment prescribed '""a.. 
.rif"" Z""io "r" eligible forenrolment as an advocate^ in _the S";;;-" "a';rrt 

under the
lupreme court Rules, 1950 asa_";d;;.;;i,"ri.,, time andlor registration as ar advocate_on_Rgcor;;;^#; court underthe said mles.

Officers of the Central Government:

(a) (i) 
,hording anarogous post on regular basis in the parentcadre/ departmen t; or(ii) with five years' service in the grade rendered afterappointment thereto on regular basis in p-*t" l, the level lO inthe pay Matrix or equivalerit i" th;;;;;I;iireTaepartment; or(ii, with six years, service in '*"" o;o" rendered after.appointment thereto o1 regular basis in 

-p*, ,. the Level g inthe pay Matrix or equivale"nt i" th;;;;;; cadre/department;

(b) possessing the educational qualifications and experienceprescribed for direct recruitment u"a". .rt. i.

(b)

The period of deputation shall be three
crrcumstances, be extended to five years
may think fit".

電ξ■鍔:欝鮒竃農鑑:留
7.

A person shall not be eligible for appointment by directrecruitment-

a)
Io- 

a d.uty post in Grade l, unless he holds a Deoree rnLaw or a recognized University or equivalent and-unlesshe has been a member of- the lndian Cirif 
-S".i".

permanently allotted to the judiciary or of a State GicialService for a period of not iess tnai siGenl'#r-;;;,

1"I*ffi j":1,::X'XgJf jii.* j*
covernment servant who has had lrp"ii"n.J i""l"grraffairs for not less than sixteen years,

Io- 
, dyty post in Grade li, unless he holds a Deoree inLaw oI a recognized University or equrvalent and'unlesshe has been a member of a State lroi"t"i s"rlu 'ioi',

period of not less than thirteen y"urc or. G.'-i"ii' ,superior post in the legat department of a itate iol ,

b)

´  ⌒
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period of not less than thirteen years or a Central
Government servant who has had experience in legal
affairs for not less than thirteen years or is a qualified
legal practitioner;

c) to a duty post in Grade lll, unless he holds a Degree in
Law of a recognized University or equivalent and unless
he has been a member of a State Judicial Service for a
period of not less than ten years or has held a supenor
post rn the legal department of a State for a period of not
less than ten years or a Central Government servant who
has had experience in legal affairs for not less than ten
years or possesses a Master,s Degree in Law and has
had teaching or research experiencl in Law for not less
than eight years or is a qualified legal practitioner of not
less than 35 years.

d) to a duty post in Grade lV, unless he holds a Deoree in
Law of a recognized University or equivalent ,nJ ,nf"r.
he has been a member of a State Judicial ServLe for aperiod of not less than seven years or has held a superior
post in the legal department of a State for a period of not
less than. seven years or a Central Govei.nmeni servant
who has had experience in legal affairs for not less than
seven years or possesses a Master,s Degree in Law and
has had teaching or research experiencJ in Law for not
less than five years or is a qualified tegat practitioner of
not less than 30 years.

Note l― The 
-upper 

age limit for direct recruitment under clauses (a) to(d) of sub+ule ('l) shall be as follows:_

9r"9" l. : preferabty betow 50 years

9rrqu ll. : preferabty betow 50 years
Grade lll : 50 vears
Grade lV : 40 years

Note 2- The upper limit in respect of aI the above posts is reraxabre forGovernment servants up to five years in accordance with theinstructions and order issued by thl Cential Covt.

Note 3- The cruciar date for determ,ning the age rimit sha, be ihe crosino
11:,l"l.r::",et of appticationi from 

-candidat". 
r"l,iJL i"irr"yuran in rile Anciaman anci Nicobar islands and Lakshadweep).

aber躙:RI「::g耀得,%』『ま誕ζttT:よ
ba山けp°Sl h atte L
glveni_

to a. person {not being a member of a State JudicialDervlce or a legal practitioncr) with experience in legaladvice. work if such post is in'the Legj aa"i"..'S.*i."cadre in rhe Depari.rnent of Legat Affair"s, .";;;; work ifsuch post is in r-he Law Olficer Se.rice ..d.. ir, ,h.

・υ

ハ   ｀
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Department- of fqat Affairs_ and experience of litigationwork if such post is in the Government Advocate Servicecadre of the Department 
. 
of Legal Affairs. F;;th;, 

-i;
making appointment by direct rEcruitmeni ,;;;;;";;post in the Government Advocate Service .aa.e in th,eDepartment of Legal Affairs, the candidate should beeligible for enrollment as an advocate in the Srp..-"Court under the Supreme Court Rules, l95O as amendedfrom time to time and for registration as an Advocate_on_

Record of that court under thle said rules.ii) to a person with 
.experience in tegisiatirre drafting, if suchpost is in the Legislative DepartmEnt.

Commission unless such consultation is not necessary under the generalregulations in force in that behalf.

3. For the purposes of sub-rule (1):_

a) in computing the period during which a person has

Legal department of a State or under the Central
Government, there shall be included any period
during which he has held any of the other aforesaid
offices or any period during which he has been a
legal practitioner,

b) in computing the period during which a person has
been a quatified legal practitioner, the;e shall be r i -in-cluded any period during which he has hold__an-y 

'\.)--
office in the State Judicial Service or has held i
superior post in the legal department of a State or
has been a Central Government servant having
experience in legal affairs.

8. PROMoTioNS:‐

1)  A person sha‖ nOt be eligibie for promOjOni―

i)

り

　

η

to € duty post in Grade l, unless he has held a duty post
in Grade ll for the period of not less than two yu*", ol.
unless he has held dutv oost Grade ll and Grade lli fcr" a
total period of not less than six years;
to a duty post in Grade ll, unless he has held a duty post
in Grade lll fcr a total period of not less than three years;
to a duty post in Grade ill, unless he has held a duty post
in Grade lV for a total period of not less than tnree years;
to a duty post in Grade IV, unless he has heid one
or more posts specified in the Third Scheduie and
possesses six years, regilar senrice in post of
Superintendent (Legal) (Leve1 g in tJle pay matrix

・  ハ
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Or

FWiF ttI」「源cl驚鳳
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CVC1 7 h thc p等

service in the posts
Advocate/ Librarian
matrix Rs. 449OO-

^___ l:g:O:d har for promotion to a duty post incrade-Iv in the Government Advocate S"."i""'C"a..
1n 

th; Defrartment of Legal Affairs, ,fr" p"."""'Jilffoe erlgrOte lor enrolment as an advotate in the
!y91eme Court under the Supreme C;; Rule"1966, as amended from time t. ti;;,';dt';;registration as an Advocate_on_Record 

"r 
irr"i c".,itttnda- tL'- -^:.1 --r- -&ru r qlcs-

Note: 1: In ttre case of officers who are holdingany of the posts mentioned in the irri.a i"ili"r"on regular basis on the date of 
"or"rn"rr."ir.".r"t of

fjre tn-{i1n Legal Service 1n-."am.rrij- n"i*,'l Sor,the .eligibitity serrrice for p.omoti# i"'o""i" ,"Grade IV shall be tJ:ree years, regular ""*ii.l" ,fr.feeder grade.

Noie: 2: Where juniors who have completedtheir. 
.qualify.ing or eligiUifity se*ic." r';"t;:;r,considered for promotion, tt eir seniors srr"ii.r]"'u"considered provided they are not short of the

:,"q"i :i,: - quatifying or .eigi biliqr ;;;:;^ ;r"; ;..than half of 
-sych qualilyrng or eligibiiity service ortwo years, whichever is lesi and f"". 1".""""i" ,completed their probation period fo. p.ornotio".,-'tothe nexi higher grade aiong with tir"ii;rri"." _fr"have already conipleted sucfr quatifying 

"..frgfoli"service- r -J-"., v, Lrr6ru,rr 
-

Note:3:- . The etigibility list for promotion to thegrade of Assistant Lega I'Adviser 
"j,r"rf 

i. *.*..Owith reference to the" clate ol. completion of thep-rescribed qualifying se^..ice b-v ,h; ;il;; ;; il"respective grade or posi-,,,
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4)
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Eyery.person promoted to a duty post in any grade

::';;lrr,, 
be ;nitiair-;ppointed'to that posi il;; i#flffi1H.,,*, I

Every. promotion for a period exceeding three months shail be le.Jby selection made on thepio,otit,Co,,;,#ffi 
#,'.]:,ffi :lifi'il;:f ,"r:::l[:m,with the general rutes in force in tnat Oefraif. 

-

ln computing for the purposes of this rules, the period for wnicn f@ta person has held a duty post in anlr grade 
"r. ":, 

ir,"_be, a post specified in tne inrro scn6oirie, 
- vr' sr r'!tti case may 

I |i,*i::, i
-!!=a=

i) any period for whicl^le-l_as hetd such duty post in anygrade, or, as the case may be, a post sp6Jrred in theThird Schedute, on ad_hoc o1r.i..rriil" 
"ijrJlo;ii) There shall be included-

a) any period for which he has held a duty post in a. higher grade;b) any period of his deputation for which he would
.,r l::"^T,g_,1r, duty post ort ro, r,is oup"ut"t,on;w) any penod for which he has held a post which, inthe opinion of..tl9 CenGt -Corurnrurt,

conesponds to or.is higher than such duty post, oras the case may be, J post specifieuln'inu rniroSchedule.

5)

9. PROBATiON
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ll.  SENIORiTY:

壺恥帯』鱗
12A.

The benefit of additron to 
, 
qualifying service for the purpose ofsuperannuation pension sha, be aomissrole io i#'rilrour. of the service.

H;,'f,1liJ':fi;"J:"".."ry": ^b), 
gir-e"t .;;;il;-i rrom open marker in

applicable to them from ,,r;1Tifl."?''" 
services (Pension) Rriu., i9;;.';;

14.  AMFNnMFへ :TハE「〕ぃ^_^^ _

】s a reference tO such sch

14‐A.PowER To RELAx:

13.

AMENDMENT OF FIRST SCHEDULE:
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provisions of the
any posts. se rules with respect to any class or category or persons or

14.8. SAVING:

Nothing in these rules shall affect reservations and other concessionsrequired to be provided for ScheduieJ ca-stes ano schedured rribes andother speciar categories of persons in i."orirn." *ith ih;-;;;rr'i"""i". oythe Central Government from time to iime iriiiis regara.

15. INTERPRETATION:

lf any question arises relating to the interpretation of these rules, thedecision of the Central Government thereon shall 
'U" ii"rl.
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FIRST scHEDULE
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"r.;:i:;ffi::::i"::,,:?"il:Dervrce rn the Deparlmenllf r-esar arf;;"";;;,::,:.red rhree differenr:iU;"liT:,l ll!.1:*'*en r con sisti ng .i'ii. r.rr'*i"g cadres wii h

Gradc
IV

''.._-i::^,^L )i the pay m?.i"-R,
o / /lJ J_208700

岬 fヽFa irc

Advisers i
creta-riat a
Secretariaj
, Kolkatta,
and Rano

n the
nd
しs at

alore

懺}曇鵜静
G讐
1憎i塩

Pcrm―

anent
Temp
orary

望型里 へ01Kalta

温嘉 1重翼ほ評 Desig-
nation 監上に「霜II幕 13 MI蒲 Ni] 1 Senior

Gover-
nment

Advocate

3 Nil

Ⅱ
I礎

『

含r鶴
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∝

1驚:
翌
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8★
★

l

Dcputy
Lcgal
Ad宙ser l

16 Nil Dcputy
Lav′

Offlc∝

Nil 3 Deputy
Gover-
nment

Advocate

3 Nil

IV Assistant
Lcgal
Ad宙 ser

36 Nil Assistant
Law

Officer

5 Nll | Assistant
Gover-
nment l

a4vocate /

4 Nil

Namc Ofthe du

ゾ
Oin:   Secretary   and

Grade I Levcl 14 in the
744200-278200

pay matr破 Rs
AdditiOnai Lcgal Ad宙 ser Levet ts EEE

11850o2141oo
pay matr破 Rs

Depuυ Lebcal Ad宙scr Le:l^ 12 ," E;-pt;;Gix R"./8aoo-209200AsSstant L面
高
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Government Advocate Serwice cadre in the___eg4$a!__Age_Uey

the nf
Name ofthc duサ ppst Grade Scaie of pay
Jornt Secretary and Law Officer Gradc I Lcvcl 14 in thc pay

matコメ Rs  144200-
218200

Addrttonal Law Officer Grade II Lcvel 13 in tlle pay
matコx Rs  l18500-
214100

Depulv Lau, Officer Grade III Lcvcl 12 in the pay
matt  Rs  78800-
209200

Assistant Law Ofhcer Gradc IV Levcl ll in thc pay
matr破  Rs  67700-
208700

Name of the duty post Grade Scale of pav
Senior Government Advocate Grade I Lcvel 14 in ■ c pay

mat厳  Rs  144200-
218200

Additional Government Advocate Gradc II Lcvcl 13 in the pay
matnx Rs  l18500-
214100

Deputy Government Advocate Gradc III Level 12 in thc pay
matr■x  Rs_  78800-
209200

Assistant Government Advocate Gradc IV Levcl ll in the pay
matrⅨ  Rs  67700-
208700

Legislative Department

Grade Designation Permarent Temporary Scale of Pav
I Joint Secreta-qr and

Legislative Counsel
1 Lcvcl 14 in thc
pay matr破 Rs
144200-218200

Additional
Legisia'r"ive Counsei

4 Nil Level 13 in thc
pay matr破 Rs
l18500-214100

Deputy l,egislative
Counsel

9 Nil Levcl 12 in thc
pay matr破 Rs
78800-209200

IV Assist;rnt Legislative
Counsel

13 Nil Lcvcl ll in thc
pay matr破 Rs
67700-208700

CSR 163(El
dtd 20 02 17
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オカThc single pOst of G                                    
。_200oo inCentral Agency sectiOn Of tlle Departnent Of Lcgal Affalrs stands

downgr,rl.H rr^_ .■ ^_^_____'  ´｀ ‐́  __downgraded rrom Lhe pav ::1: 9r T." i6.40i:;;;oi, ro.l:[,,#iiii d:T:;sca.le of Rs r43oo-rg3oo (pre-revised) with eftect from'1, December, 2007

Cadre Strength oi Indian Lelal Serv:
.frrsfl..

ce in the Ministry "f f"* ,"A
Grade Permanent posts Tcm

「
Q

I 21 2

3

3

Nil

Ⅱ
一Ⅲ

３．

一
２８

一
５８IV

11■ c

NSec rtlle 6(3)and jrl

I Fccdcr~15。 st  t。
~the

Lcgal Advlser cadre Of
the scrvlce

l遮嵐ηl

Fecdcr pOst市
Law Offlccr cadrc Of
the Servlcc

Feeder post 6-lhe
Government Advocate
qadre of the Service 

]Junror Cenrial I

Government Advocate i

l ouperintcndcnt

(Lcgal)in Law
p9mmission Oflndia
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